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i M h  (Shri Saiya Nuaysu Stake); 
It eaa be taken up on Monday.

Nr. Deputy-Speaker: On Monday it 
«an be taken up.

l&Mhn.

OCOfMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

F o r t y - n i n t h  R e p o r t  ^

Sardar A. S. Saigal (Janjgir): Sir, 
X beg to move that this House agrees 
with the Forty-ninth Report of the 
Committee on Private Members’ Bills 
and Resolutions presented to the 
House on the 2nd September, 1958

Mr. Deputy-Speaker: T he qu estion
tr

"That this House agrees with 
the Forty-ninth Report of the 
Committee on Private Members’ 
Bills and Resolutions presented to 
the House on the 2nd September, 
1 8 5 9 . ”

T he m otion  was adopted

'15.35 hrs.

RESOLUTION RE: REFERENCE OF 
THE TIBET ISSUE TO THE UNO— 
eautd.

Mr. Deputy-Speaker: The House
will now resume further discussion of 
the Resolution moved by Shri Atal 
Bihari Vajpayee on the 21st August, 
IM8 regarding reference of Tibet 
iakoe to the UNO.

Oat of 2 boon allotted for the dis- 
m nlon of the Resolution, 38 minutes

have already been taken up and 1 
hour and 33 minutes are left for Mi 
further discussion today.

Shri Braj Raj Singh may continue 
his speech.

But there is one thing that I might 
say in the beginning. There is such a 
large number of hon. Member* who 
have expressed- their desire to speak 
that the time they take should be 
limited to the minimum. I think tan 
minutes each might be enough.

Shri P. K. Deo (Kalahandi): Sir
you promised that the time would be 
extended by say, one hour.

That is within the discretion of the 
Chair.

Mr. Deputy-Speaker: I will look 
into it if I have given any promise. 
But even then the time-limit would 
be ten minutes

Shri Shnee Narayan Das (Dar-
bhanga): There arc some amendments 
of which notice has been given.

Mr. Deputy-Speaker: I am sorry
that I forgot them. But the reason 
for that was that they were all be-
yond the scopc of this Resolution. 
Shri P. K. Dro’s amendment says 
that for the word ‘refer* substitute 're-
open \ That would not be covered. 
Then he says that after the words 
Tibetan iisue’ add the words ‘and re-
fer the Chinese aggressive in roads to 
India' Tiiat would be out of order 
as it i" beyond the scope of this 
Resolution. We cannot refer to a 
friendly country in such a manner. 
Then there is Shri Shree Narayan Das' 
amendment That also refers to cer-
tain matters that ought not to be 
brought in this Resolution. I will 
give them an opportunity to speak 
and I think that ia all that they 
want

Dr. Gohakar (Yeotmal): My 
ment is also* there.
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